Notification N0.22803/Rules/DHC Dated : 14.12.1995

In exercise of the powers conferred by Sections 112 and 129 of the Code of Civil
Procedure, 1908 and Section 7 of the Delhi High Court Act, 1966 (Act 26 of 1966) and
all other powers enabling it in this behalf, the High Court of Delhi, hereby makes the
following amendment in the Delhi High Court (Original Side) Rules, 1967 :-

Rule 3(38) of Chapter Il of Delhi High Court (Original Side) Rules be
substituted by the following rule :-

*(38) applications for enlargement or abridgement of time. However, time
shall not be enlarged beyond the date of hearing already fixed before the

Court;”

This amendment shall come into force immediately on the date of
publication in Delhi Gazette.

By Order of the Court,

M.A. KHAN
REGISTRAR



